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Surjan Dass (Retired Chief Telephone Supervisor), son of Inder Ram, 

resident of House No.l286, Sector 10, Panchkula (Haryana) . 

... APPLICANT 

BY ADVOCATE: Sh. Kasturi Lal. 

VERSUS 

1. J.S. Deepak, Secretary to Govt. of India, Department of 

2. 

3. 

Limited, 

... RESPONDENTS 
.Q; 
"'-o... 

As per compliance affi
1
davit, ,leave encashmenx ount has 

since been credited to the aecour::1t .... ot: tne' applicant1 as"' conceded by 

counsel for the applicant. 

2. In view of the aforesaid, we find that order of the Tribunal 

has since been complied with. Accordingly, the instant Contempt 

Petition is dismissed as infructuous. Notices issued to respondents 

no.2 & 3 stand discharged. 

Place: Chandigarh. 
Dated: 20.10.2016. 
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